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आदेश/O R D E R 
 
 
 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

This appeal by the assessee is preferred against the order dt. 

06/03/2024 by NFAC, Delhi [‘ld. CIT(A)’], pertaining to Assessment 

Year 2013-14. 

2. The sum and substance of the grievance of the assessee is that 

the ld. CIT(A) erred in dismissing the appeal in limine. 

3. Briefly stated the facts of the case are that while deciding the 

appeal of the assessee, the ld. CIT(A) found that there is a delay of 238 

days in filing the appeal. Since the appeal was filed after the expiry of 

limitation of time and since the ld. CIT(A) could not find any reason 

for the said delay in Form 35, the appeal was not admitted and 

dismissed. 
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4.  We have given a careful consideration to the order of the ld. 

CIT(A). We are of the considered view that, the ld. CIT(A) ought to 

have given a reasonable and adequate opportunity to the assessee to 

justify and bring on record sufficient cause for the delay in filing the 

appeal. Therefore, in the interest of justice and fairplay, we deem it fit 

to restore this appeal to the file of the ld. CIT(A). The ld. CIT(A) is 

directed to allow the assessee to justify the delay in filing of the appeal 

and thereafter, if satisfied, decide the appeal afresh on merits. 

5. In the result appeal of the assessee is allowed for statistical 

purposes.  

Order pronounced in the Court on 30th July, 2024 at Mumbai. 

      Sd/-       Sd/- 
(RAHUL CHAUDHARY)     (NARENDRA KUMAR BILLAIYA)            
JUDICIAL MEMBER                   ACCOUNTANT MEMBER                             
                 
Mumbai, Dated 30/07/2024                     
*SC SrPs*SC SrPs*SC SrPs*SC SrPs    
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